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MESSAGES FROM RAJYA SABHA

Faridabad Development ioo2 
Corporaiion Bill

PAPER LAID ON THE TABLE
Secretary: Sir, I have to report the 

following two messages received fiom
the Secretary of Rajya Sabha:

(i) “In accordance with the
provisions of rule 125 of the Rules 
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha, at 
its sitting held on the 22nd 
November, 1956, agreed without 
any amendment to the Union
Territories (Laws) Amendment 
Bill, 1956, which was passed by
the Lok Sabha at its sitting held
on the 15th November, 1956.”

(ii) “In accordance with the
provisions of rxiie 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha at its 
sitting held on the 22nd Novem- 
bCT, 1956, agreed without any 
amendment to the Manipur 
(Village Authorities in HiU 
Areas) Bill, 1956, which was 
passed by the Lok Sabha at its 
sitting held on the 14th November,
1956.”

BUSINESS ADVISORY COMMITTEE

FoRTy-THiRD R epo rt

The minister o f  Parliamentary
Affairs (Shri Satya Narayan Sinlia):
I beg to move:

“That this House agrees witii
the Forty-third Report of the 
Business Advisory Committee
presented to the House on the 
23rd November, 1956”.

lOr. Sp^ker: The question is:

“That ^ s  House agrees with
the Forty-third Report of the 
Business Advisory Committee pre­
sented to the House on the 23rd 
November, 1956.”

The motion was adopted.

S t a t e m e n t  R e . R o a d  T r a n s p o r t

C o r p o r a t i o n s  ( A m e n d m e n t ) O r d i­
n a n c e

The Deputy Minister of Railways
and Transport (Shri Shahnawaz 
Kfaan): On behalf of Shri Lai
Bahadur Shastri, I beg to lay on the 
Table a copy of the explanatory
statement giving reasons for imme­
diate legislation by the Road 
I ’ransport Corporations (Amendment)
Ordinance, 1956, (No. 8 of 1956) as 
required under Rule 89 (1) of th«
Rules of Procedure and Conduct of
Business in Lok SaWia. [See Appendix
II, annexure No. 80.]

FARIDABAD DEVELOPMENT COR­
PORATION BILL—contd.

Mr. Speaker: The House will now
take up the further consideration ot
the following motion moved by Shn
J. K. Bhonsle on the 23rd November,
1956;

“That the Bill to provide for
the establishment and regulation
of a trading Corporation for the 
purpose of carrying on and pro­
moting trade and industry in the 
town of Faridabad, assisting in 
the rehabilitation of displaced
persons settled therein and for
matters connected therewith, be
taken into consideration.”
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